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I17 THE CELLPAL C\urill:I{: RATIVE TRIBUNAL &T JAIZUE ERBICH: JAIRPIR,
0.A.Mp, 130,23 Dzte of orders 17.12.19%26
Hony .Secretary, Geological Survey
of India, Derartmental Cintesn,
Jh2lam Doong2ri, Jipur, 2 Applicant
Vs,
i. Shri Jiterdra Lumur Caini through
K, Vielhwardthin, Gensr2l Secretiry,
Pajacthan Rajya Committee Akhil
Bhartiy2 Trade Union vungrvk., Swami
Yumarnind Bhawan, Behind &3limar
Cinema3, Jaipur,
2, Payment of Wages Aathority through
its Presidingy Officer, Jaipur, '
¢ Respondents
Mr. M, Rafig, counsel for the aop licant
Mr, Kaml Pﬂ7ﬁt, counsel for respopient HNo,1
CORAM.
HON* BLE SHRI SOFAL LF lallJ.TA VICE CHAIRPFAL
HOIT SLE SHFI $S.,C.A IQLI MBVH:.'Eh {ADMINIS TRATIVE)
ORDER ,
{PER HOW'ELE SHEI GOPAL IR ISHIA, VICE CHAVIR VALY
The applicant dbovenim:j h? filed thiz agpplication
arder Gection 19 oF the Administrative Trikaral'e Act,

1985, 3szailing the imougrned order Aited 2,7,1993 passed

kv the Payment of Wages Authority, Jairur,

1

2. We have he2rd the ledrrned connzel for the parties
and have gone throagh the records of the 2ise ciarefnlly,

It i partinent t£o note that Supreme

~'e

Hon' bhle the

Court in the cise of Krichma Pricad Ganta Vs, Contreoller

of Printirg % St2tinsnery, JT 1325 (3) &C 572 haz hzld

th2t this Tribunal has no juricdictiosn to enktert3in 3n

agpplication unizr Section 19 of the Administrative

£, 19258 in r=snach of orders m3de hy the

«s/2



Payment of Wages Ayihority, |
4. I vieswr of the 2hoome pozition, this Triburel

has no jurisdiction

This application is

tn entertlin the orasant apolic2tion,

dismiszed %c being without

jurisdiction., We Adirect th3t the application,Tdpers

shall he retarnsd 22 Ser rulss to the aGpplicint for

geeking remsdy before 3n dpproprilte legal forum,

(3.C.VAISH)
MEMBEF (&)

Cfbwt«u
( CoL & ISHNA )
VICE SanIRMAR



